AR AT srferreor, Y =rardis, 3=
IN THE INCOME TAX APPELLATE TRIBUNAL
‘C’' BENCH, CHENNAI
Tt =t T TF,=ATF &€ T o HSAT. S, o@T 9367 & a0ef

BEFORE SHRI V. DURGA RAO, HON'BLE JUDICIAL MEMBER AND
SHRI MANJUNATHA. G, HON'BLE ACCOUNTANT MEMBER

FrFcadie./ITA Nos.: 895, 896, 897, 898, 899, 900, 901, 902,
903, 904 & 905/Chny/2022

fAretoraY / Assessment Years: 2009-10, 2010-11, 2011-12, 2012-13,

2013-14, 2014-15, 2015-16, 2016-17, 2017-18, 2018-19 & 2019-20

Deputy Commissioner of Shri. T.S. Kumarasamy, Prop.

Income Tax, v. Christy Friedgram Industry,

Central Circle -2(1), A2 & A3, SIDCO Industrial

Chennai - 600 034. Estates, Andipalayam,
Namakkal,

Tiruchengode - 637 214
[PAN: ADOPK-5292-P]

araFverdi./ITA Nos.: 872, 873, 874, 875, 876, 877, 878 &
879/Chny/2022
fAerteorad | Assessment Years: 2012-13, 2013-14, 2014-15, 2015-16,
2016-17, 2017-18, 2018-19 & 2019-20

Shri. T.S. Kumarasamy, Prop. Deputy Commissioner of
Christy Friedgram Industry, v. Income Tax,

A2 & A3, SIDCO Industrial Central Circle -2(1),
Estates, Andipalayam, Chennai - 600 034.
Namakkal,

Tiruchengode - 637 214
[PAN: ADOPK-5292-P]

(srfrem=fT/Appellant) (wer=ft/Respondent)

Assessee by : Shri. D. Anand, Advocate &
Mr. R. Gopala kannan, Advocate &
Mr. V R Suresh, FCA

Department by : Shri. M. Rajan, CIT

CORRIGENDUM

In the Tribunal’s order dated 07" July, 2023, in ITA Nos. 895 TO

905/Chny/2022 and ITA Nos. 872 TO 879/Chny/2022, the Appellant’s



Representative name mentioned in the cause title is to be read as
Mr. R. Gopala Kannan, Advocate instead of Mr. R. Gopalakrishnan,

Advocate.

Sd/- sd/-
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=rasea/Judicial Member J@rgeer/ Accountant Member

I%/Chennai,
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